@ | TEM NO 64 REG STRAR COURT. 2 SECTI ON Xl
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RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR M K HANJURA

Petition(s) for Special Leave to Appeal (O No(s) . 901/ 2014

RAM LAKHAN AND ORS Petitioner(s)
VERSUS

SWAM DAYAL AND ORS Respondent ( s)

(with interimrelief and office report)

Date : 27/11/2014 This petition was called on for hearing today.

For Petitioner(s)
M. Anurag Kishore, Adv.

For Respondent (s)
M. Vishwa Pal Singh, Adv.

UPON hearing the counsel the Court nmade the follow ng
ORDER

Three weeks tine as |last chance is given to the Ld.counsel for
the petitioners to take fresh steps for the service of notice by
usual nmode to the unserved respondent Nos.2(i), 4 & 5 Dasti in
addition is permtted to be served through the Trial Court, the
particul ars of which shall be furnished by the Ld.counsel for the
petitioners within the period stipul ated above.
The office report is that the counter affidavit filed by the
respondent Nos.1l, 2/2, 2/3, 2/4 & 3 is defective. Ld.counsel shal
rectify the defects what ever have been  found in the ¢
ount er
affidavit within a period of four weeks.
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